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(c) whether one of the leading tyro 
companies is collecting unofficially on an 
average about Rs. 2.50 lakhs a day at the 
factory gate ; and

(d) the steps Government have taken to 
implement Supreme Court's judgement on
9 May. 1983 7

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
PATTABHI RAMA RAO) : (a) to (c)
There is no control on prices or distribution 
on tyres and information regarding post 
manufacturing expenses, which is a compo­
nent of price* is not maintained.

(d) Supreme Court in the detailed judge­
ment delivered on 7th October, 1983 has 
clari6ed the elements of post manufacturing 
expenses which could be admissible deduc­
tion for the purpose of assessment under the 
Central Excise Act valuation. Individual 
cases are yet to be decided by the Supreme 
Court. In the meantime, instructions have 
been issued by the Ministry of Finance 
(Drptt. of Revenue) to the field formations 
for finalisation of assessment in the light of 
Supreme Court's judgement.

Delay in Issuance of Letters for 
Appointment to l.A.S.

5197. SHRIMATI SUMATI ORAON: 
Will the Minister of HOME AFFAIRS be 
pleased to state :

(a) whether his Ministry had with held 
issuance of letters of appointment to any 
candidates otherwise duly recommended by 
the UPSC for appointment to IAS on 
the basis of results of IAS etc. Examination 
1974 ;

(b) if so. details thereof :

(c) whether such delays were linked 
with delays in the part of concerned Medical 
Boards in issuance of certificates of fitness in 
respect of such candidates ;

(d) whether any representations there-' 
after were received in the Ministry wherein 
among other things, it was stated that con­
cerned Medical Board's had not strictly 
adhered to UPSC*s relevant instructions in 
this regard and bad thereby erred while 
unduly subjecting such candidates to avoida­

ble delays before finally issuing certificates of 
fitness in their favour ; and

(c)
in this regard

if so. the steps taken by Government 
regard 7  ̂ ^ ,

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. VENKATASUBBAIAH) : (a) to (c)
Offer of appointment to  the candidates 
recommended by the Union Public Service 
Commission on the basis of the l.A .S,. etc.. 
Examination, 1974, were made after meeting 
certain requirements which included, among 
other things, physical fitness of the candida­
tes. On the basis of the said examination, 
in two cases since the candidates were 
initially found not physically fit, offers of 
appointment were made to 'them  after they 
were finally cleared by the Medical Board. 
There was no delay on the part of the 
Medical Boards.

(d) Yes. Sir.

(e) It was found that the Mcdical 
Boards had followed the prescribed proce­
dure and did not err in their findings.
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